
ACT No. XI OF lSGLic 

(Xeceivecl Zl2e ussent of tlze Gove?*nor- General on tlze 18th &f urch 1564.) 
x; 

-- ~! 1 
4 

t 

AIL Act to ?*epectl the Laws relating to tke ofices of Hilzdoo and Huhomedan 4 f 
Luw Oficers, cond to the qfices of Caxee-001- Coxaat awd of Cuaec : am1 to : 
nbolisla the former q$ces. 

l 

I WHEJMAS it is unnecessary to continue the offices of Hindoo and Mahom- j 
1 

edan law officers, and is inexpedient that the appoint- 
Preamble. 1 

ment of Cazee-001-Coaaat, or of City, Town or Per- 2 
' 4 

gunnah Cazees should be made by Government ; I t  is enacted as follows :- i 
,j 

I 
I. The Regulations and Acts and parts of Regulations and Acts set forth 

i 
Regulations and Acts repeal- 

in the Schedule annexed to this Act are hereby repeal- ) 
e a. ed, except so far as they repeal any other Regulation 

if or Act or part of any othcr Regulatiou 01. Act. 7 , 
J 

I 11. Nothing container1 in ttlzis Act shall bc construed su as to preven 

Tlriu Act nut to affect L l ~ e  
a Cazee-oul-Coznnt, or other C ~ K L ~ O  fro111 

pnrforrnance of ceremonies, kc., when requircd to do 3u, any dulies or 
1 , ~  Cazees. 

A " 

prescribed by the Mahomedan Law. 

perfor~uing, 
ceremonies 

Schedule 



ACT No. X I  OF 1865. 

SCBEDULE 

Regzclations czml Ac ts  cclzcl p a ~ t s  of Regz~lutions nr,d Ac ts  Xepculed. 

liegulation IV. 1793. 
I 1 Bengal Code I 

I 

I 
o much of Section XV 
as declares that, in the 
respective cases men- 
tioned in the said Sec- 
tion, the Mahomedan 
and Hindoo Law Offi- 
cers of the Conrt are 
to attend t o  expound 
the law. 

Forreceiving, trying, and de- 
ciding suits or complaints de- 
clared cognizable in the 
Courts of Ue\vaimy Adaxvlut 

Zillalls, and in the Cities of 
established in the several 

Patna,. Dacca, a.nd MOOT- 
she~labad ... 

ltegulation VIII .  179 5 

{ 

I 
I 

Bengal Cocle 

1 
) The whole. 

8 ,  

I Regulation XI I .  1793 I Bengal Code ( For the appointment of the 

For the appointment of the 
Catzee-001-Cozaat or Head 
Cazee of Bengal, Behar, and 
Orissa, and the Cazees sta- 
tioned in the several districts, 
and prescribing their re- 
spective duties ... 

I 
1 
i 

Hindoo and Mahomedan 
Law Officers of the Civil 
and Criminal Collrts of Judi- 

7 
I The whole. 
t 
I 
I 

I , rature . . . 

I 

I So much of Section III I as declares that, in the 
respective cases men- 
tioned in the saicl Sec- I tion, the Mahornedan 

) and Hilldoo Law Offi- 
cers of the Courts are I to attend and exporind 

Beagal Code For extending to the Proviilce 
of Benares, with alteratiolls 
9nd mocliiications, Regula- 
tion IV. 1793, entitled '( A 
" Regulation for receiving, 

t " trying, and deciding suits 
(( or conlpljillts declared cog- 
"nizable in the Courts of 

I " Dewanny Adawlut estab- 
" lished in the several Zillalls, 
" and in the Cities of Patna, 
" Dacca, and Moorsheda- 
" bad;" and for exenlpting 
thc Rajah of Benares and 
the Baboos of his family, and 
,certain Bankers, when de- 
fendants, from giving the se- 
curity required fiom other 
defendants . . . 



ACT No. XI  OF 1864. 

Title Xi~'umber and date of 
ILegulations. 

Extent of Repeal. TVl~at Code. 

1 I -- - . 
Ileg~llrtion XI. 1795.. . 

Iloplation 11. 1798 . . . 
; 

f 

Bengal Code For extending, with inodifi- 1 
eatlona, to "- - I .  w(: Province of 

Section IVa I Bengal Code. 1 For autho~izing a Review of 

1 

i 
So much of Clause First, 

Secttion XVI, ns de- 
clares that the Ma- 
homedan and Hindoo 

I Law Officers of the 
Courts shall attend to 
expound the law of 
their respective per- 
suasions in cases iu 
which recourse may 
be required to be had 
to it ; and that the 
Judge of the Zillah 

1 

)The whole. 

I 
I 
I 
J 

I 
1 

Causes decided by the Civil 
Courts in certain cases ; and 
for explaining parts of Reg- 
ulations IV, V and 
1793 ... 

"I' 

For receiving, trying, and de- 
ciding suits or complaints, 
declared cognizable in the 
Comts of Adawlut estab- 
Lished in the several Zillahs 
in the Provinces ceded by the 
Nawaub Vizier to the ,Honor- 
abIe the English East India 
Company ... 

- - 

I 

I 

Benares, Regulatioc XII.  
1793, entitled (( a Regula- 
(( tion for the appointment 
" of the Hindoo and Mahom- 
(( edan Law Officers of the 
" Civil and Criminal Courts 

of Judicature," and for 
appointiiig a Pundit or Pun- 
dits to the Provincial Court 
of Circuit for the Division 
of Benares, to expound the 
Kindoo Law in certain cases 
cognizable by that Coui-t . . . 

For appointing the Head Cazee 
of the Provinces of Bengal, 

1 

I 

Reg~lat~ion 111. 1803.. . 

i Behar, and Orissa, H e d  

I 
Cazce of the Province o f ,  

Itcg~~lation X ~ J I X .  1795 

I I Benares, and for extending l I 

Bengal Code. 

1 

. . 

Bengal Code 

The I 
J 

to that Province the Rules 

I colltailled in Regulation 

I 

XXXIX. 1793, regarding the 
Cazees stationed in the Cities, 
Toms, and other places in 
the three first mentioned 
Provinces ... 



ACT No. X I  OF 1864. 

Nulnl~er and date of mlat code. Regulations. Title. Extent of Repeal. 

Regulation XI. 1803.. . 

Regulation XLVI. 1803 

Regulation' VIII .  1'80.9 

Bengal Code 

Bengrtl Code 

Bengal Code 

For the appointment of the 
Hindoo and Mahomedan 
Law Officers of the Civil 
and Criminal Courts of Judi- 
cature, in the Provinces 
ceded by the Nawab Vizier 
to the Hoilorable the English 
East India Company . . . 

For the appointment of the 
Cazee-001-Cozaat,, OT Head 
Cazee of the Provi.;lces sf 
Bengal, Behar, Orissa, and 
Benares, to be the Head 
Cazee of the Provinces ceded 
by the Nawaub Vizier to the 
Hono1rt;ble the English East 
India Company . . . 

For extending to the Judicia.1 
Department such parts of 
Regulation VIII. 1806, as 
are applicable to charges or 
information against the Euro- 
pean public officers employed 
in that De~artment. and for 

I 

malring further. provision in 
such cases . . . 

/ 1 Court may further re- 

I fer cases for the opin- 
ion of the Law Offi- 
cers of the Superior 

[ Courts. 

Tile whole- 

1 

So much of Section X 
as relates to charges of 
corruption and extor- 

t tion against the Kin- 
I doo and Mahomedan 

Bengal Code 

1 [ Law Officers. 

For modifying parts of the 
Rules in force respecting the 
appointment and removal of 

7 t 

I 
)Sections I11 ancl IV. 

I 
J 

the Native Officers of Gov- 
1 ernment in the Judicial, 

Revenue, and Commercial 1 Departments ... 



ACT No. XI  OF 1864. 

Number and date of 1 I 

Regulations. I What Code. 1 
i I 

Regulation XVIII. 18171 Bengd Coile 

1 
1 

Regulation XI. 1826.. .' Bengal Code I 

Regulation 111. 1827.. . Bengal Code i I 

Extent of Repeal. 

I 
1 

To modify the Rules in force 17 
which prescribe an oath of i 1 

Regulation 111. 1829.. . 

office t i  be talien by certain , 
Native Officers; and to es- So inncll of Sections 1, 

' I 11, 1V and VI  a. plain and anlend otherprovi- ' ) 
I 

relates to Law Ofg- sions relative to the Native 
cers. Ministerial Officers and 

Bengal Code 

Law Officers of the Civil I 
and Criminal Courts . . . . J 

For providing a succession of' ' 
duly qualified Hindoo and 
Mahomeclan La\+- Officers 
in t.he several Conrts of 1 
Justice ; and for enacting an 
additional Rule for the ap- 
 ointment of Valreels in the 
Zillah and City Courts . . . 

For modifying and amencling 
the Rules in force relative 
to the Law Officers and Min- 
isterial Native Officers of 
the Courts of Judicature, 
~vllo may he guilty of corlwp- 
tion ot extortion ... 

Por abolishing certain official 
designations amongst the 
Judges of the Courts of Sud- 
cler Dewanny and Nizamut 
Acla~vlut, ancl of the Provin- 
cial Courts; for anlending 
the Rules at present in force, 
whicli require the Judges 
of the Courts of Suclder De- 
\vanny and Nizamut Ada~v- 
lut, or other public Officers, 
to take the prescribed oaths 
of office before the Governor- 
General in Cotincil ; for pro- 
viding for the decision of 
Civil suits and appeals in 
the Provincial Courts, in 
certain cases ; for ainendiug 
Regulation VIII .  1825, and 
for discontinuillg the offices 
of Hindoo and Mahornedan 
Law Officer in the Provincial 
Courts . . . 

Sections I, 11, I11 and 
' IV. 

'I 
So much of Sections 1, I 11, I11 and I V  as re- 

) lates to Law Officers. 



ACT No. XI  oF 1864. 

I 
Number and date of 1 

Regulations. / Wlrat Code. I 
I I 

i 

Title. 

Regdation XI: 3602. 

Regulatio~i VI I .  182%. . 

i 
Madras Code ' Pol. tlie apl)ointn~ei~t of the 

I-Iindoo and &Ial~omedan 
J J ~ W  OAirers of the Civil 
and Criminal Cotwts of Jndi- 

I cature . . . 

Madrac, Code For the appointment of the 
Cazee-001-Cozaat of the 
Provinces subject to the 
Presidency of Fort Saint 

, George ... 

Madras Code For resciuding Regulation I 
or' 1809, and Rcgulatio? V 
of 1511, ailcl for declaring 
that  tlie appointment and 
removal of the Native pnhlic 
servants of Governmeilt shall 
be regulzted 1)y such o~~ders  
as the Governor in Council 
nlay from time to time see 

I fit to issue . . . 

l,lThe whole. 

"1 The whole. 

I 
I 

Clause 

ltegulation 111. 1828.. . Madras Code ' P'or irnl~roving the means of 17 
1 procuring for the Courts of 
1 Judicature correct exposi- / 

I Mahonledaii Law 
tions of the Hindoo and j I 

. . . j J 

Regulation 11. 18'27 ... 

I 
)The whole. 

Bombay code: For defining the constitution /] 
i of Courts of Civil Justice, \ 1 Clauses 2 and 3 Section 
i and the powers and duties XXXIV, and Section / of the Judges and OAicers XXXV. 
1 thereof . . .  

Xepulation XXVI. 3.827 

Nlnnber and dat,e of / 
Acts. 

Bornbay code1 Fool: the al~pointn~ent and re- 
1nova.l of Cn.zccs, and for 

Title. 

I I ensnring an efficient and. 
I regular rlischa~rge of their 

I j (Inties . . . 

I I Extent of Repeal. 

I 

Number 

Act XXVII.  1836 .. . For the repeal of Regulation V. 1817 of 
the Madras Code . . .  



1 ACT No. XI OF 1864. 
-- 

1 
I I B Number and date of 

$ Acts. ! Title. 1 Extent of Repeal. 

B 

B --- - 
I 

Act VII. 1843 ... 

Act V. 1845 ... 

For abolishing the Provincial Courts of 
Appeal and Circuit i11 the Presidency 
of Fort St. George, and for establish- 
ing new Zillah Courts to perform their 
functions ; for establishing Courts con- 
stituted according to Regulations I 
and 11, and Regulations VII  and V I I I  
of 1827, in place of the existing Civil 
a id  Ciimillal Zil1a.h Courts, and for 
extending the Civil Jurisdiction of 
such Courts . . . 

Concerning the examination a,ild appoint- 
ment of Ilindoo and Mahornedan Law 
Officei-s . . . 

-Section LI. 


